CENTRAL ADMIN ISTRATIVE TRIBUNAL

' *%\ . CALCUTTA BENCH
At} ,

. \ » No.CPC 92 ef 1998
- (0.A,425 ef 1997)

, : Date of Order 3 12.8.1999

Present : Hon'ble Nf.D.Purkayasthqv Judicial Mgnb er.
Hon'ble Mr.G.S, Mingis Administrative Merb ere
~ -

‘ | | SMT,KANDAN MONDAL
{ v. ’ VSC

Se RA MANATHANs GENERAL MNAGER»
EASTERN RAILWAYs & ANOTHER.

For the applicant s Mr.P.K.Gheshy counsel,

{

For the reepandentas M.P.K.Arcras ceunssl.
(allagod con temers)

i

ORDER

{

Q&bujl_(.ayasthao__g. M

‘\ Heard ld,counsgel for bothl"sideo' evVer an épplichtim filed
by "tha applicant Por drauwing contempt preceedings against the
-all'(eged' contemaerss Shri S.Ramanatham General Minagers Eastemn
Raf‘lua;‘n fFairlie Pla.ca. VCalcutta and Shri P.K,Dey Chludhurh‘
Permanent Wy Inspector (Construction)s fastern Railways Dankunis
For“rjon-couplian'ée of the directiens contained in the j.udg'ment
'and“‘Order dated 15.1.1998 passed in 0,AR.425 ef 1997, ‘
2. | Mr.P.K.Areras 1d.counsel appearing en behalf of the alleged
cen t.merso submits tnat the applicant did not preduce the death

ce,rt.if‘icato and casual ! labour card eof the deceased emp loyes.
Thereferes the rcspmden ts could not finalise the case ef the.
appl:icant. » .

3. _Houevom Mr.P.K,Ghoshs appearing on beghalf of the applicants
submits that the'cééual labeur card ef the dacoaéed emloyéo had
been annexed at page:'l of the 0_.A. Mro.Ghosh further submits that
the d!‘eath certificate in respect of the deceased empleyee has
been 'lissuod by the Pradnan Gram Panchayat on 8.7.1996 and that

has b;aen furnished to the official respondm ts,
0o 2f=
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Mr.Arora submits that the death certificatg sheuld be issued

by the registering authority in this respect.
54.

We Find that the deceased empleyee died d di€d 14 years
bad< and the present applicante his wifer has alreedy preduced

a death certificate before the responden t=autheritiess \issued

&y the Pradman Gram Panchayats on 28.3.1998,

h view of the
‘f.rosaid circumstancesr we direct the respondents te accept

the said death certificate of the said Pradh an preduced by the
L

applicanty and.finalige the case of the spplicanty uwithin tue
|

m*nths from the date of commnication of this order. If the

reapmdonts fail te comply with this erdon centoupt preceedings
uill be drawn up against them.
5|

The CPC thus stands disposed of, No order is passed as -
toicosts, ' ' ‘
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| (Go Se Mingi) (D.Purkayastha)
Adminjistrative Member - Judicial Member
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